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policy also, Government have, in the 
policy lor 1971-72, with its accent on 
canalised impoits, endeavoured to achieve 
a mote rational and efficient management 
ol impoited items.
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Ccnti.il Government Tmplo>cc*» on 
Deputation to tlie PubI c Enterprise*

625. SHRI M. M. JOSEPH : will the 
Minister ot MNANCL (VITTA MANTRI) 
be pleased to state:

(n) whethei the President of the 
Institute ol Company Secretaiics of India 
demanded on the 2Mh Match, 1971 that 
Government should put a stop to the 
system or deputation ol Ccntial Govern
ment employees to the Public Sector 
Undei takings; and

(b) il so, the steps taken by Goiven- 
ment in this regai d?

r u b  M INIM I R Ol STAFL IN THE 
MINISTRY Ol FINANCE (VITTA 
MANTRALAYA MLN RAJYA 
MANTRI (SIIRI K. R. GANESH) :
(a) and (b). I’icsumably, the Honoura
ble Member is leferring to ccrtain news
paper reports lonve^ug  the views of the 
President of the Institute ol Company 
Secretaries o f India. Acting on the 
recommendations ot the Adminivtutive 
Reforms Commission contained in thcii 
Report on “ Public Sector lindcitakings’’ 
Government have already decidcd that 
dcputationistr fiom the civil services to 
the public enterprises wiII have to exci- 
cise an option, either  to lesign fiom 
Government seivicc and get themselves 
ycimanently absoibed in the enterprises 
where they are serving or to icvert to 
their parent cadies within specified time 
limits.
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